IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 497 OF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 10795 COF 2008)

TRI DENT | NDI A LTD. ... APPELLANT(S)
VERSUS
CHAM | CE & COLD STORACE & ORS. ... RESPONDENT( S)
ORDER

Leave granted.
The appellant is aggrieved by the order dated 15.02.2008

of the Division Bench of the High Court of Gujarat at Ahnedabad
passed in First Appeal No.5300 of 2007 by which the noney decree was
stayed by the H gh Court.

We have heard | earned counsel for the parties.

The judgnent debtor has already deposited a sum of Rs.2
crores with the H gh Court on 11.07.2005. The anount has been
rel eased to the appellant on furnishing the bank guarantee. In the
facts of this case, instead of the bank guarantee, we direct the
appellant to furnish solvent security to the satisfaction of the
Regi strar Ceneral of the Hi gh Court of Cujarat at Ahnmedabad.

In the peculiar facts and circunstances of the case and in
the interest of justice, we request the Hi gh Court to dispose of the
appeal as expeditiously as possible, in any event, wthin three
nmonths from the date of communication of this order. W direct the
parties to co-operate with the Court. W request the Hi gh Court not

to grant unnecessary adjournnents.
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This appeal is, accordingly, disposed of, leaving the

parties to bear their own costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI
12TH JANUARY, 2011



